IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD B&NCH

AT HYDERABAD
Yk

O.A, 17/96, Dt. of Decision : 3-4-97,

B.Shanthi Kumar «+ Applicant.

Vs

1. The Chief Commissioner of Income~Tax,
A,P,, Hyderabad, 8th Floor,
Ayakar Bhavan, EBasheerbagh,
Hyderabad,

2. The Union of India, Rep.by it's
Secretary, Min. of Pinance,
North Block, Central 8ecretariat,
New Delhi. _ +«+ Respondents.

Counsel fcr the applicant Mr.P.Naveen Razo

Counsel for the respondents ! Mr.N.R.Devaraj, Sr.ccs®,

CCRAM :

THE HON'BLE SHRI R.RANCARAJAN : MEMBER (ADMN,)

THE HON'BLE SHRI B.S., JAI PARAMESHWAR : MEMBER (JUDL.)

F




‘conditions laid down under the Income-Tax Cfficer, Group-L posts,

-2

OKLCER

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ALMN.)

Heard Mr,.P.Naveen Rao,"learned counsel for the applicant

and Mr.N.,R.Devaraj, learned counsel for the respondents.

2. This OA is filed praying for g direction to the responddnts

tc promote the applicant herein to the pcst of Income Tax Cfficer iH

the available existing vacancies in view of his fulfilment of all tHe

Recruitment Rules, 1994 w.e.f., 8~9-23¢ghe date on which the DPC

held its meeting, considered and approﬁed his name,

3. An interim Qirection yas passed in this OA gated 1€-1-9f.

The short facts of this case has already been explained in ﬂA.294/97
in this OA decided to-day. Hence, it is not necessary to further

advert to those.

4, Now the respondents have sccepted his demand ‘cr callin
him for review DFC to be held in due course expeditlously. The oa
itself can be disposed of based op that submission. The applicant
should be considered for promotion to the post of Income Tax Office
Group-B in A.F.Charge inbue coursc by convénifng a review DPC'
expediticusly and on that basis further getidn should be takeqby theé
respondents keeping in mind the interim direction given in this CA
as referred to earlier. If there is any change in the stand in rega:
t?’the direction giyen by this Tribunal dated, 18-1-96 the responder
should clearly recordlggle the ressonsfor such a chahgé and take 4
final decision in this c0nnecti0n in ;egard to his empanellment in

case he comes out gcuccesful i, the review DPC.

5. - With the above observation§ the OA is also disposed of.
No costs,
[ :téa\._%m (R. RANGARAJAN)

UDL ) HMEMBER { ADMMN. )

%atgg/_/fﬁ.e. 3rd April 1597, .
{pittated In the COpenCourt) j?V4ﬂ5,_£q i
opr ' DR Cs) L
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Copy to:

1 Tha Chief Commissionesr of Income Tax,
A.P., Hyderabad, 8th Fhoor, Ayakar Bhawan,
Basheerbagh, Hyderahad.

2. Ths Secretary, Min. of Finance, Borth Block,
Central Secretariat, New Delhi.'

3. 813 copy to Mr.P.Navsen Rao, Advocats,CAT,Hydsrabad.,

4, One copy to Mr.N.R.Oera2j, 6r. CGSC,CAT,Hyderabad.

S. One copy to D.R(A), CAT,Hydarabad.

6., One duplicate copy.
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